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Non-approval of Agreement
between Government and Wor-
kers of Bharat Heavy Plate
Vessels, Vishakhapatnam

2597. SHRI R. K. MHALGI:
Will the Minister of INDUSTRY
he pleased to state:

(a) whether it is a fact that the
Government of India refused to

approve the agreement reached in

1978 betwecn the workers of Bharat
Heavy Plate & Vesgels Ltd.,-Vi-
shakhapatnam (Andhra) and the
Management;

(b) whether it is also a fact that
the said agreement was settled in
presence of Secretary of Ministry of

Industry to the Government of
India;

(c) whether it is a fact that Go-
vernment have communieated their
refusal of approval after a period
of one year from the date of the im-

plementation of the major part of
agreement

(d) what arc the reasons of re-
fusal; and

fe) what would be the financial
implication if the Government pro-
pose to give consent to the above-
said agreement ? .

T
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THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA) : (a) No, Sir. The
agreement reached in - August, 1978
between the workers of BHPV and
the Management was approved on
3-9-1979 with the exception of the
clause in the settlement that the
wage structure agreed upon would
be further revised as and when
BHEI agreed to revise the settlement
for their workers. The agreement
as a whole was subject to Govern-
ment approval,

(b) No, Sir.

(¢) The agreement rcached on
24th  August, 1978 was approved
on 3rd Scptember, 1979 substan-
tially in the original form with
the exception of the clause men-
tioned in (a) abhove. Therefore,
the question of refusal to grant ap-
proval does not arise,

(d) Does not ariae,
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(¢) The linkage clause has not
been accepted by the Government
in the Bangalore enterprises and the
reasons were explained in hoth the
Houses by the Minister of Com-
mynication on 8-5-1981; the ques-

tion of computing financial  impli-

cations, therefore, does not arise,

Efforts to increase Sale of cottage
industries in Haryana

2598. SHRI CHIRANJI LAL
SHARMA: Will the Mirister of
INDUSTRY De pleased to state:

(a) whether any organised eficrts
have been made to manage cottace
industries like  brass-metals  and
woollen blankets in Haryana  and
increase these sales and  provide
reasonable wages tc the ardsans:
and

(1) if so, the detwls thercot ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRT CHARANHT
CHANANA): {a) Yes. Nir,

(b) Amongs! the varicus measures
heing taken by the Governmept of
Tlaryana to develop cottage in<us-
tries like brass metals and woollen
Dlankets in the State are:

(1) Marketing assistance is beine
rendered through  the Haryana
Staie  Handlorms & Handi-
cralts  Corporaden and the
Haryana  State Small In.
dartries and  Export Corpo-
ratiop which has @ net werk o
district  marketing wffices and
Fmporia,

(2) Assiv'ance in procering rawma.
tzrials  includingg  in impor-
ting bress scrap s heing pro-
vided to the various wicentils
manufscturers by the Haryana
State Small Industries De-
velopment  Corperation.,
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f3) An Institute cf Design is being
run at Chandigarh for giving
technical assistance to the
brass industry.

(4) For providing training to
arlisans, a Brass Art ware
Centre i3 being  sct up at
Rewari by the Haryana Hand-
loom & Handicrafis Corpora-
tion.

(5) Haryana State Handicrafts &
Handloom Gorporation is ulso
considcring the setting up of a
woollen finishing  plant at
Panipat with a vicw to provi-
ding common facilities for the
woollen blanket industry.

—
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Minimum raics of wages for
skilled and unskilled workers
engaged in brass inctals and
woollen blanket:  industrics
have been fixed and thesw
wage rates have been linked
to the comsumer price index,

Production of Laundry Soap by
M/S Hindustan Lever

2599. SHRI ~ MOHAMAMIED
ISMAIL: Will the Minister
of INDUSTRY be pleased to stage:

(a) whether production of Laun-
dry Soap js onc of the items reseryed
lor the small scale sector;

(b) whether in view of (a) above
any directions have been given to
Hindustan T.ever, a subsidiary of
Uni-Lever, London to  speofy
production  of laundry soap and
toilet soap in the Dbalance shect

respectively;

(c) if so, when and the details
thereof;

(d) if not the reasons thercfor;

(e) whether production capacity
of laundry soaps by the company
has heen frozen; and

(f) if 80, when and at whar levels





